IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : BAD BENCH

AT HYDERABAD

Oih JABE790 i Date of Order :10-6-1993

BETWEEN:
Dr.V.Jayapal Redcly 1 _ .. Applicant,
AND

1. .Union of India rep, by
the Secretary,Ministry of
Health & Family Welfare,
New Delhi.

2, The Director,Central CGovt.
Health Scheme, Nirman Bhavan,
New Delhi.

3. The Additional Director,
Central Govt,Health Scheme,
Bakarem, Hyderabad., .+ Respondents,

Counsel for the Applicaﬁt  «.Mr.K.S5.R.Anjaneyult

Counsel for the Respondents

CORAM:

HON'BLE SHRI A.B.GORTHI : MEMBER (ADMN.)

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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Copy to:-

1, Secretary, Ministry of Hsalth & Family Yelfare, Union
. of India, Ngw Oeslhi.

2, The Director, Central Govt, Heslth Schems, Nirman Bhavan,
New Delhi,

3. The Additional Director, Central Govt. Mealth Scheme,
" Bakaram, Hyd, - )

4. 9ne copy to Sri. X.8.R.Anjeneyulu, advocate, CAT, Hyd.

5. One copy. to Sti. Xd{:Rosneg<o~ » advaza Addl. CGSC.
CAT, Hyd. o

6. Onz spara éoéy: '
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Heard Mr.K.S.R.Anjaneyulu, for the

applicant and Mr.N.V.Ramana, for the respondents,

The prayer in éhis OA is for setting aside
the order dt.1P-6-90 purporting to terminate the
service of the applicant and for a direction to
reinstate him as Medicalbbfficer in one of ithe existing
vacancies and furfherqto regaiarise the sérvices in
consultation with UPSC,

Mr.K.S.R.Anjaneyulu now submitgs that
after the applicatién was filed, the éppliéant was allowed

to continve in service and , that-in consultation with

UPSC his services were reqularised w,e.f, 22-2-1993,
In view of the acticn taken by the respondents the

02 has now becoms infructuous,

In view of the afore-stated the . application

. . \ . f@\--"""”‘"
is dismissed as infructuous withkorder as to costs.

'Tr— o - "——;*‘H*EILORQQI)

(T .CHANDRASERKHARA REDDY) (A.B.¢
' Member (Judl.f} Member (Admn. )

pated:lé@h_;ppé, 1993, ‘

{(DICTATEL IN OPEN COURT )
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. THE HON'BLE MR.C.

NS or costs.
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AND .

THE HON'BLE MR.T.CHANDRASEIGIAR REDDY:M({J)
ANP

» ROY : MEMBER(JULL)

pateds /€ 1//1992
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Admitted and Interim Directions ;L53ued

Allowed

Disposed of with directiohs
smissed

Dismissed as with drawn

Dismissed for default

M.i4.Ordered/Rejected

Cmral Administrative Tﬂ'buul
HYDERABAD AENGCH ’

¢ Baunie?
ECEIVED

TAPPAL SBCTION






